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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                         Date of Decision: 14.10.2025 

+  CM(M) 1681/2025, CM APPL. 54712/2025 & 54711/2025  
 

 JAWAHARLAL NEHRU UNIVERSITY       .....Petitioner 

Through: Mr. G.K. Pathak, Mr. Pawan Kumar 
and Mr. Deepak Kumar, Advocates. 

    versus 
 
 LABOUR ENFORCEMENT OFFICER (CENTRAL) AND ORS. 

.....Respondents 
Through: Mr. Abhishek Saket, Advocate for 

UOI/Labour Enforcement Officer for 
R-1 and R-4.  

 Counsel for respondent no.2 
(appearance not given) 

 Dr. Sushil Agarwal and Mr. Atul 
Sharma, Advocates for R-3. 

 
   

 CORAM:          JUSTICE GIRISH KATHPALIA 
     
O R D E R

2. It appears that the present respondent no.2 raised a dispute about non-

payment of his wages and the respondent no.1 passed the impugned order, 

 (ORAL) 
 

1. The petitioner has assailed order dated 14.08.2025 passed by the 

Labour Enforcement Officer (Central), impleaded in these proceedings as 

respondent no.1. The present respondent no.2 is the workman who was 

employed by the contractor respondent no.3 to work in the petitioner 

university.  
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thereby directing the present petitioner to pay the balance wages, failing 

which legal action would be taken. 

 

3. On last date, the predecessor bench stayed the operation of the 

impugned order. 

 

4. Prima facie, it appears that the present petition is not maintainable. 

After part submissions, learned counsel for all parties submit that with 

consent, the present petition can be disposed of, granting opportunity to the 

present petitioner to file reply before the respondent no.1 Enforcement 

Officer and after considering the same, appropriate order may be passed. 

 

5. Accordingly, the present petition and the accompanying applications 

are disposed of, granting opportunity to the present petitioner to file reply 

before the respondent no.1 within two weeks from today and thereafter the 

respondent no. 1 shall pass appropriate orders. 

 

 

 

GIRISH KATHPALIA 
(JUDGE) 

OCTOBER 14, 2025/ry 
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